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RAJYA SABHA

Friday the 29th March, 1985/8 Chaitra
1907 (Saka)

Tlie House met at eleven of the clock Mr.
Chairman in the Chair:

ORAL ANSWERS TO QUESTIONS

Transfer of Flats and IMots in Delhi
Through Power of Attorney

*241. SHRI SURESH PACHOURI*
SHRI RAMCHANDRA
BHARADWAJ:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(@) whether Government are aware of the
large number of flats and plots iu Delhi being
transferred to other persons by their actual
owners by signing a general power 2f
attorney;

(b) whether it is a fact that due to such
transactions there has been steep rise in the
nrires of land; and

(c) wtiat steps have so far been taken
to check such transactions and racketeering
in purchase asd sale of land in he Capital
by unsctuplous colonisers?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL-GHAFOOR)-(a)
Yes Sir.

(b) Such transfers have an effect on the
prices ol land.

(c) As soon as a transaction of this kind
cornes to the notice of DDA, action is
initiated to cancel the lease. Instructions have
also been issued by Delhi Administration to
Sub-Registrars not to register such general
power of attorney. lhe Government also
propose to amend the Delhi Lands
(Restriction on Transfer) Act, 1972 with a
view to prevent unauthorised transfer of lands
notified und® r ihe Land Acquisition Act,
1894 through general power of attorney.

[ 29 MARCH 1985 ]

t The question was actually asked on the
floor of the House by Shri Suresh Pachouri

to Questions 2

MR. CHAIRMAN: Yes, now Questions.
Question No. 241. Mr. Suresh Pachouri.
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MR, CHAIRMAN-. You have exhausted
the time for two questions. Al] right.
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to Questions 4

MR. CHAIRMAN: He is also answering
the supplementaries. {Interruptions)

oG WeFA GEKT  HY IEA 5 AW
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MR. CHAIRMAN:  You have exhaust
ed the time for two questions. No.
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MR. CHAIRMAN: Unless you sit down,
how can he answer? Mr. Minister, what is
your answer. Please get up and answer.
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to Questions 6

, SHRI M. S. GURUPADASWAMY: The
population projection by the end of the
centuiy in Delhi is estimated to be neai about
1£ erores. Likewise the population projection
in other urban areas also will be very much
higher. May | know whether the Government
is having a perspective plan regarding housing
in urban areas including Delhi and whether Ih,
Government is soon coming before Ih, House
and announcing a national housing policy;

SHRI ABDUL GHAFOOR: Sir, the
population is increasing very fast not only jn
Deihi but in Calcutta, Madras, Bombay and
other places also. We have got to provide a
housing plan also. But everything depends
upon the resources. We cannot say in exact
figures how far we will be able to meet this
demand. But definitive it is the intention of
;he. Governmen, as far as possible and as
faras he resources permit to contrust houses,
either in the cooperative sector or in any
other sector.

MR. CHAIRMAN:
perspective plan?

Have you got a

SHRI ABDUL GHAFOOR: It is not
yet there.
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SHRI M. KADHARSHA: The official
headquarters of the D.D.A, is not only the
tallest building in the Capital, but it has also
become the highest place of corruption. Jn
each and every department of the D.D.A, nnd
particularly in the Lease Administration
Blanch and Building Construction Branch,
corruption is rampant, | want to know whether
the Government has receive any complaint
from the allottees. Even if a person has been
allotted a piece of land or a dat, he will not get
the allot-
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to Questions 8

ment letter unless he is prepared to grease-the
palm of the officials. Even to get water and
power connections, he has to give money to
the concerned officials. Is it a fact that
recently a raid was conducted at the residence
of some D.D.A, officials and, if so, what is
the result thereof?

SHRI ABDUL GHAFOOR: You have put
so many question and | do not know to which
question | should give a repiy. It is a fact that
we are receiving complaints about so many
things and about the shortcomings of the
D.D.A, alleging that houses are not
constructed according to the exact
specifications. This is also true In many cases
we have taken action. You know that within a
period of three months, | think, near about a
dozen officers and engineers have been
suspended. Many of them have been asked to
retire and to go on leave. Whenever any
suggestion cornes, we take action. You know
the DDA is a very big area and what is
happening in which part, it is very difficult to
concentrate because it is not a Police
department that they wil] go on roaming. But
in order to see that the construction takes
place according to the exact specifications, we
have appointed an officer. So, this is all about
what you have said. And any suggestion that
you will make, we will try to take into
consideration.

SHRI  MURLIDHAR CHANDRAKANT
BHANDARE; Mr. Chairman, Sir the
subterfuge or the device of a power of
attorney becomes necessary because of the
restriction of immediate transfer. Even the
transferee is keen on getting a title
immediately. Now, as long as the DDA has a
policy not to permit a transfer for a certain
number of years. And they change a premium
of 50 per cent which is the unearned increase
on this. Now, as the DDA is getting this
increase, it should really not be bothered as to
whether the land or the flat is transferred the
next year or after two years depending upon
the necessity of the transferer. In view of this,
till you evolve the ultimate policy whether to
make them into iree-hold flats or otherwise,
may | ask the hon. Minister whether he would
remove this restriction on transfer provided
the 50 per cent premium is paid to the DDA
immediately?
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SHRI ABDUL GHAFOOR: I think, that
period was normally ~ for ten years that any
man who has purchased it will not sell it for
ten years. But, | think—and | am not
sure—that  period has  been removed.
But the main question is not what the hon.
Member has stated. The main question is this
that when any particular person sells his flat
or plot of land, then the actual price of the
land or the actual price of the flat is not
mentioned in the transaction because a secret
transaction takes place.  Suppose a flat is
sold for ten lakhs of rupees which the person
has nurchased for Rs. 2 lakhs, then he gets
Rs. 8 lokhs more. So, on paper, he will show
that he has 'sold the flat for Rs. 4 lakhs or Rs.
5 lakhs.  So. this ir, a source of corruption
which | find.  That is why 1 am sjying that
in order that all these things should be
removed, we will discuss all these thing's
and we will take some positive steps in
this direction of how to minimise all these
things.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: A fair price for any exchange.

MR. CHAIRMAN: He will discuss these
things. Now, Mr. Nirmal Chatterjee.

SHRI NIRMAL CHATTERIEE: Sir, the
matter is slightly more serious than what the
smiling or amiable personality of he Minister
knows. The Public Accounts Committee was
seized of this problem, they made a very
strong castigating report on this whole issue.
My first question relates to that. Is the
Ministry, the new Minister, aware of the
comments of the Public Accounts Committee?
When were they first aware of the comments
of the Public Accounts Committee. The
Public Accounts Committee went into the
details of all this and they also noted that
an amended wjsio”of the Bill was sent to the
Central Government. The Central Gov-
ernment dithered and hesitated and did
not give a reply foralong time. What was
the time that elapsed between submission of
their proposals and any comments received?
Thirdly. Sir, as the Minister has indicated
in his reply to Mr. Bhandare, this is a source
of black money generation in proportions
comparable  to income-tax evasion and
sales-tax  evasion. Will  the Minister
discuss with his colleague in the
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to Questions 10

Finance Ministry to launcn an enquiry and
investigation by the Reveue Intelligence
Department of the Finance Ministry to net all
these people who have garnered this amount
of black money which he also referred to in
his previous answers? And if he decides to
consult his colleague the Fimnce Minister, can
he assure that systematic raids will be
organised against those who have been granted
the power of attorney and those who have
granted this power cf attorney to them?

SHRI ABDUL GHAFOOR: So far
organising raids is concerned, that is not in my
department; it is the concern of the Finance
Minister. So far as the other things atout which
the hon. Member mentioned, ¢ Cabinet Note
containing proposes for amending the
provisions of Deihi Land (Restriction on
Transfer) Act 1972 was referred to various
Ministries .connected with this subject matter,
including Delhi Adminstration. Comments of
all of them have been received. However, on
tile basis of some comment made by the
Ministry of Law, a revised Note to Cabinet was
circulated. Comments of all concerned,
excepting the Ministry of Rural Development,
have been received. As soon as views of the
Ministry of Rural Develop-. ment become
available to us. proposal win be submitted to
the Cabinet for final decision which the hon.
Member mentioned about Public Accounts
Committee. So. all these things will be
considered very soon.
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Transliteration ipn Arabic Script.
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to Questions 12
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PROF. C. LAKSHMANNA,; Mr.
Chairman, this fe in the knowledge of the
Government, as confessed by the Minister
himself, that there has been corruption and
racketeering in this. 1 would like to speci-
fically ask the Minister as to how many cases
of such spurious transactions and racketeering
have taken plac,; during 1982 83, 1983-84 and
1984-85. Secondly, in bow many cases action
has been taken and is the number of cases in
which action taken commensurate with the
amount oi corruption which he confessed in
the House.

MR. CHAIRMAN: You want notice?

SHRI ABDUL GHAFOOR: | have
takennote of it.
afr gwe qra frag
il 3 AfFA g9 HIEATE AET T
r |

a
!
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MR. CHAIRMAN:
auction.  Ntxt question.

You put a separate,



